IN THE CENTRAL ADMINISTRATIVE TRIBUNAL{\)é

JODHPUR BENCH, JODHPUR

N

ORDER SHEET
APPLICATION NO,__155 QF 2001
Applicant(s)  »5uar HuSSATN . Respondent(s) 57 ¢ ogs.
Advocate for Advocate for
Applicant(s) Respondent(s) -
Notes of the Registry . Orders of the Tribunal
19,10.2001 None is present on behalf of the applicant.
Mr. Kamal Dave, Counsel for the respondents No. 1 to 3.
i None is present on behalf of the respondent No.4
g
Wi Heard.

This appligation is filed being aggrieved by the order/
of transfer dated 25.4.2001 vide Annex.A/l. In Annex.A/1,
applicant's name is at No. 12 under the heading ‘'the persons
transferred from Sadulpur'ﬁmxSuxak but, the grievance of
the applicant is that the impugned transfer order is
illegal and the impugned transfer also affects his
seniority.

By filing reply, respondents contended in para 1 and
also in para 4.5, that the applicant's transfer order is
mpdified vide Annex.R/1 dated 16.7.2001 and the applicant
has been retained at Sadulpur only in public interest due
to the wvacancy caused by promotion of one Shri
Mahendra, Helper-Khalasi. ZfxkRakxXSxxm, Sinc@?h@jgrievanee
of the applicant regarding his transfer from Sadulpur to
Suratggrh, has been redressed by retaining him at Sadulpur,

therefore, this application does not survive. Accordingly,

we pass the order as under :-

"The Original Application is dismissed as having

~

become .infructuous. No order as to costs.:

(. part Il and Il destroye& 9 ]
N
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. in my presence on 2.3 2 T . .
(Gopal Singh) under the sugervision of (Justice BYS.Raikote)
Adm.Member gsecicn oifcer | . asper Vice Chairman
orger Gated )j/)j}o‘?’“

GO\
Section officer (Re&pxd)




